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INTRODUCTION 

I, ~ Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Sixty-Third 
Report on Pre-partition losses and irregularities. 

2. While losses and other irregularities relating to the pre-parti-
tion period reported to the Government for regularisation are not 
included in the pTinted Appropriation Accounts of Defence Services 
for the post-partition period, complete statements of such losses 
actually dealt with finally during a year were hitherto. brought to 
the notice of the Committee as and when these arose. In August, 
1981, the Ministry of Finance (Defence) made a suggestion for dis-
continuance of the reporting of such pre-partition losses. The 
Committee considered the above suggestion at their sitting held on 
4: September, 1981 and finalised the Report at their sitting held on 
1 October, 1981. The Minutes of the sittings form Part IJ of the 
Report. 

3. For facility oJ reference, the conclusions and/or recommenda-
tions of the Committee have been printed in thick type in the body 
of the Report. For the sake of convenience, the conclusions and/or 
recommendations have also been reproduced in a consolidated 
form, in Appendix ,II to the Report. 

4. The Committee would like to place on record their apprecia-
tion of the assistance rendered to them in this regard by the office 
of the Cgmptroller and Auditor General of India. 

October 3, 1981. 

Asvinalt",lOO3 (S). 

• 

SATISH AGARWAL 

Chainn.an 

Public Accounts Committee 



~  I ..... 
J~ ~~ j. 

. , 

REPORT 

Losses and other i'l"regularities relating to the pre-partition 

period reportel to the Government of India for regularisation are 

not included in the printed Appropriaton Accounts of Defence Ser-

vices for the post-pa'l"titi9n ~ i  I ~  complete ~  of 

such losses and irregularities, finally ~ l  with during a ~  duly 

scrutinised by Au.dit, were being submitted to the PUbli.c Accounts 

Committee separately every year with the object or" keeping the 

-Committee informed of, the action taken by Government in respect 

of the outstanding pre-partition transactions. This practice continued 

till 1974-75. 

2. On 28 Noveml:>er 1975, the ~ of i ~ (Defence) had 
. . 

inter-alia communication that the· wtal value of losses and other 

irregularities relating to the ~ i i i  and finalised during 

the previous five or six yea'l"s ~  gpne down considerably and that 

the reports in this regard for the years 1972-73 and 1973-74 had not 

disclosed any losses or i l~ i  

3. The Ministry also iIi~  out in this connection that the 

_ statements in respect of losses ~~ irregularities which occurred 

· more than a generation baek ~ l ~  serve any useful purpose 

and tbat the work involved in ~i  Pfeparation and scrutiny may 

~  be commensurate with any results' li~  to be achieved. It ~  

therefOl'e, suggested by the Ministry in consultation with the Comp-

· troller and Auditor General of India, that it would perhaps be 

adequate if specific cases of losses OF irregularities pertaining to the 

· pre-partition period actually dealt with finally du'l"ing. the year, were 

brought to the notice of the Public ACCOlUlts CoqtmiUee as a.nd 

when they arose and that the practice of preparation of il~  

· matements when these were mere 'Nil' statements was discontinued. 



The sugaeation was considered by the Public Accounts Committee-

(1975-76). In their 217th Report, the Committee observed: 

jj •••••• They agree to the adoption of the revised procedure 

now suggested from the Accounts for the year 1974-75 

namely, that it would be adequate if specific cases of such 

losses or irregularities actually dealt with finally durins 

a year are brought to their notice as and when they arise, ~ 

and that the present practice of preparation and submis-

sion of detailed statements even when these are only 'Nil' 

Itatements is discontinued." 

4. In their action taken note dated 20 July, 1976 the Ministry of 

Finance (Defence) stated: 

"The conc1usion\recommendation of the Public Accounts 

Committee contained in para 3.4 of their 217th Report 

(5th Lok Sabha) has been noted for compliance. The 

':\ Public Accounts Committee have, however, 'I'ecommended 

J:' that the revised. procedure may be followed from the' 

~ accounts for 1974-75, as was proposed by this Division. It 

" may be mentioned in this connection that subsequent to' 

the submission of note dated 26 November, 1975 in thiit' 

~  regard to the Public Accounts Committee, tpe usual state-

ment of losses I irregularities, etc. relating to the pre-parti-
tion period for the year 1974-75 has already been submit-

ted to the Public Accounts Committee under .this Division's-

:;2' O.M. No. 201 (34) 175-B.IIII648-B dated 16 February, 1976: 

in respect of 1975-76 a statement of losses would be submitted 

to the pAc only if there are any items to 'l"eport. 'Simi-
larly, such items will, in future be reported to PAC, as aild' 

when they come to notice." 

5. The 'following statement prepared on the basis of information 

furnished by the Ministry of i ~  (Defence) indicates the amount 

• 
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of losses etc. relating to the pre-partition period for each of the 
previous 17 years: 

". 
Statem,ent showing the amount of losses etc. relating to pre-pa1·tition 

period 

(Rs. in l J ~  

1963-64- iI,167 

1964--65 • 

191),'}-(;o 591 

1 !IG6-G 7 

1!)67-Gn 

~  

19i>9-7° 

I !'}70-71 

I~J  13 

1972-73 

1973--74-

1974-75 . . . • 2" 

1975-76 

'976-77 .. 5 

,'977-i3 

1978-79 

1979-80 

6. In the it communication dated ~ August, 1981 the i i ~  of 
Finance (Defence) have submitted a proposal (reproduced as Ap-
pendix I) for discontinuance of the reporting of pre-partition losses 
finally dealt with during a year for consideration of the Public 
Accounts Committee. According to the Ministry, the utility of 
rendering the report has ~  lost with the passage of time parti-
cularly because neither disciplinary action nor action to recover tHe 
loss is possible for varitOus factors like repatriation, release of 
concerned personnel, time lag and want of any material evidence or 
recards. The number of cases and amount involved has also dwin-
dled to such an extent that the work involved in their preparation, 
scrutiny and submission to Public Accounts Committee is not consi-
dered commensurate with any results liKely to be achieved. They 
have soght Committee's decision in the matter. 

--
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7. A sitting of the Publk Accounts Committee was held on 
4 September, 1981, when the above mentioned: proposal of . the 
.Ministry of Finance (Defence) was considered (c.f. Minutes enclosed 
:as Pa'I't II of the Report). 

8. The Committee have considered the suggestio.n made by the 

lUillistry o.f Finance (Defence) fo.r disco.ntinuance of the practice of 
repurting o.f pre-partitio.n lo.sses finally dealt with during a year. 

They no.te the c&ntention of the Ministry that the practice of report-
ing to. the Committee specific cases 6f pre-partition losses as and 

when dealt with finally in a particular year has 16st its utility 

because neither disciplinary action n6r action to' ~ v  such losses 
is p6ssible dUe to' factors like repatriation, release o.f concerned per-
sonnel, time lag and want o.f any material evidence o.r rec6rds: The 

Committee have also. taken note o.f the l\linistry's plea that "the 

number of cases and amount involved has also dwindled to' such an 
extent that the wo.rk involved in their preparation. scrutiny and sub-
mission to PAC is n6t considered,to be commensurate with any 
reo;;:ults likely to be achieved." 

9. In view o.f the position exp;lained by the Ministry o.f Finance 
(Defence), the Committee agree with the suggestion fol" disconti-

l1lnnCC of the ~ i  o.f reporting to' ~ Committee the pre-parti-

tion I ~ i l i i  etc., fulally dealt with during a year.. The 
accounts of lo.sses and other irregularities relatin'g to. the pre-parti-

tion period sho.uld, ho.wever, ·continue to. be rendered to. the 

Defence Audit as usual. Action wherever called for, should alsO' be, , , 

taken to' write off irrecoverable losses with he approval o.f the 
. . 

competent auth6rity. 

N'FW DELHI; 

. OGtnber 3, 1981. 

. Asv'i11a ~  (S).. 

SATISH AGARWAL 

Chairman 

Public ACcOUnts Committee 



PART II 

Minutes of the Sittings of the PubJic AGcounts ~ i  ~~  

- . held on: 

4 September, 1981. 

1 October, 198]. r!' 



MINUTES OF THE 8TH SITTING OF THE PUBLIC ACCOUNTS 
C ~I I  1981-82 HELD ON • SEPTEMBER, 1981 

The COlTUllittee sat from 15.00 hrs. to 17.25 hrs. 

, 

PRESENT 

1. Shri Satish Agarwal-Chainnan 

MEMBERS 

~  Shri Tridib Chaudhuri 

3. Shri Mahavir Prasad 

4. Shri Gargi Shankar Mishra 

5. 'Shri Hari Krishna Shastri 

. 6. Shri Satish Prasad Singh 

7. Shri J agdish Tytler 

8. Shri K. P. U nnikrishnan 

9. Smt. Purabi MUkhopadhyay 

10. Shri N. K. P. Salve 

11. Shri Patitpaban Pradhan 

12. Prof. Rasheeduddin Khan 

13. Shri Indradeep Sinha 

REPRESENTATIVES OF AUDIT 

1. Shri Gian Prakash, Comptroller & Auditor General of India.· 

2. Shri A. R. Shirali, ADARI, Railways. 

3. Shri G. B. Singh, ADAI (Reports) 

4: Shri G. N. Pathak, DVrectp-r of Audit (Defenc-e Se1·vices). 

5. Shri K. H. Chhaya, Joint Director, Railways. 

6. Shri R S. Gupta, Joint Diffector (Defence Services} .• 

7. Shri M. L. Malhotra, .Jt. Director (Reports). 

6 
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SECRETAlqAT 

1. Shri H. G. Paranjpe, Joint Secretary. 

2. Shri D. C. Pande, ~C i  .Financial Committee Officer. 

3. Shri K. C. Rastogi, Senior Financial Committee OtJker. 

4. Shri K. K. Sharma, ~ i  Financial Committee OfJicer. 

The Committee then took up for consideration the Memorandum 
regarding Siatements of pre-partition period losses and irregularties 

~  circulated to the Members on 29 August, 1981. The Committee 
noted the contention of the Ministry of Finance (Defence) that the 
practice of reporting to them specific cases of pre-partition losses as 
and when dealt with finally in a particular year had lost its utility 

because neither disciplinary action nor action to recover such losses 
was possible due to factors like repatriation. release of concerned 
personnel, time lag and want of any material evidence or records. 
The Committ€e also took note of the Ministry's plea that "the number 
of cases and amount involved had also dwindled to such an extent 
that the work involved in their preparation, $Crutiny and submission 
to PAC is not considered to be commensurate with any results likely 

to be achieved." 

In view of the above, the Committee concurred with the Ministry's 
suggestion for discontinuance of ",the practice of submission of state-
ments of prepartition losses. irregularities to them in future. 

The Committee then adjourned. 

MINUTES OF THE 16TH SrrtING OF THE PUBLIC ACCOUNTS 
COMMITl'EE HELD ON \ OCTOBER, 1981 

The Public Accounts Committee (1981-82) sat on 1 October, 1981 

from 1100 to 1225 hoUFs. 

The following were present: 

PRESENT 

1. Shri Satish Agarwal-Chairntan 

MEMBERS 

2. Shri Tridib Chaudhuri 

3. Shri Ashok Gehlot 
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4. Shri M. V. Chandrashekara' Murthy 
5. Shri Ashmed Mohanuned Patel 
6. Shri Hari Krishna Shastri, 
7. Shri Satish Prasad Singh 

8. Smt. Purabi Mukhopadhyay 
9. Smt. Maimoona Sultan 
10. Shri Indradeep Sinha 

\ 
REPRESENTATIVES OF AUDIT 

Shri K. C. Das-A.D.A.I. (R) 

, . \ . ' 

Shri G. N. Pathak-Director of Audit, Defence Services 
Shri M. L. Malhotra-Joint Director (Reports) 
Shri R. S. Gupta-Joint Director Defence Services. 

SECRETARIAT 

Shri D. C. Pande-Chief Fina.ncUzl Committee Officer 
Shri K. C. ~ i  Financial Cc>m.mittee Officer 
Shri K. K. Sharma-SenioT Financial C01nmittee Officer 

The Committee tooK up for consideration the following draft, 
Reports and adopted the same with certain minor amendments aris-
ing out of factual verification of the same by Audit or i ~ 

(i)' Dratt fj3rd Report on Pre-partition losses and irregulari;' 
'ties. 

* * * * >Ie 

TheOommittee -thenodjoumed. 
- . . - . . .- -. .. 



APPEfft>JXI 
...... ~ 

. NOTE FROM THE MINISTRY OF FINANCE (DEFENCE) 

SUB.TEeT .-Appropriation Accounts, Defence Sf?TVlices-Statements: 
of Iossesji'rregularities 'relating to pre-partition i~  
finally dealt· with by the Government of India. 

Losses and other irregularities relating to the pre-partition period 
reported to Government of India for regularisation are not being 
included in the printed Appropriation Aocounts of Defence Ser-
vices for post-partition period. Instead, complete statements of 
such losses,etc. dealt with during a year, duly scrutinized by the 
Director of Audit, Defence Services, were submitted in narrative 
Corm to the PAC every year upto the year ~  with a view to 
keeping them informed of the action. taken by the Government in 
respect of outstanding pre-partition transactions. Even when ibere 
was no case in a ~l  year to report, 'nil' report was being 

submitted to the PAC. 

2,. Consequent upon the recommendations of the PAC made 

vide Serial No. a (Para 3.-4) of Appendix VI to their 217th Report 
(Fifth Lok Sabha) ,  a revised procedure was adopted according to 

which only specific cases of pre-partition losses wheneyer dealt 
with i:n a particular year were being reported to the PAC starting 
from 1975-76 in a tabular statement form without any narration of 

the cases. 

3. The need for this procedure has been reviewed. I t has been 

found that the utility of rendering the report has been lost with 
the passage of time particularly, because neither the disciplinary 
action nor action to recover the loss is possible for various factors 
like re-patriation, release of concerned personnel, time lag and 
want of anv material evidence or records. The number of cases 

and amount involved has also dwindled to such an extent that th.e 
work involved in their preparation, scrutiny and submission to PAC 
is not considered to be commensurate with any results likely to be 

This fact is clearly evident from the Annexure en-I achieved. 
9 
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closed showing the statement of cases reported during the last 
d-ecade. 

4. The nlatier was taken up with Comptroller & Auditor Gene-
,- ~ " " .' ~ 

r.1 of India through the Di ~  of Audit, Defence Services lor 
dis-continuation of the submission of statement of pre-partition 
losses, who have agreed to the proposal. The approval of the pAc 
is solicited to the dis-continuation of the reporting of such cases in 

future. 

5. D.A.D.S. has seen. 

Sd/-

B. S. RAMASWAMY, 

Addl. Financial Adviser,· Qetence Services. 
. . -~ . -. -' " 

Lok Saoha Sectt. ~C  Branch) ·U:Q. :No. 209(1) 18112?08-B.II 

Dated ~  



ANNEXVRE 

~  showing-the year-wise details of losses etc., relating to 
pre-;partition . period reported to PAC during the last one: decade 

Year Amount 
(RI. in thousands) 

'-------

1970-71 4 

1971-72 13 

1972-73 

1973-74-

~  

1975"76 

1976-77 5 

1977-78 

1978-79 

1979-80 
---, 

TOTAL 108 

• 

II 



81
. 

Pa
ra

 
N

o.
 

N
o.

 

I 
2 

I 
8 

• 

A
PP

E
N

D
IX

 D
 

• 
C

O
R

elw
do

ns
 a

nd
/o

r 
B

ee
om

m
en

da
tio

ns
 

--
--

--
--

--
...

--
--

--
--

--
-.

.,.
--

,_
.-

,. -
-_

.-
: 

--
--

--
--

--
-'

 .. 

M
in

is
try

/D
ep

ar
tm

 
en

t 
C

on
ce

rn
ed

 

3 

Fi
na

nc
e 

(D
ef

en
ce

) 

C
on

cl
us

io
ns

/R
ec

om
m

en
da

tio
n 

4 

." 
: 

T
he

 C
om

m
itt

ee
 h

av
e 

co
ns

id
er

ed
 t

he
 s

ug
ge

st
io

n 
m

ad
e 

by
 

th
e 

M
in

is
tr

y 
of

 F
in

an
ce

 (
D

ef
en

ce
) 

fo
r 

di
sc

on
tm

ua
nc

e 
of

 t
he

 p
ra

ct
ic

e 
of

 
re

po
rt

in
g 

of
 p

re
-p

ar
ti

ti
on

 l
os

se
s 

fi
na

lly
 d

ea
lt

 
w

it
h 

du
ri

ng
 a

 y
ea

r. 
T

he
y 

no
te

 t
he

 c
on

te
nt

io
n 

of
 t

he
 M

in
is

tr
y 

th
at

 t
he

 p
ra

ct
ic

e 
of

 r
e-

po
rt

in
g 

to
 t

he
, C

om
m

itt
ee

 s
pe

ci
fic

 c
as

es
 o

f 
pr

e-
pa

rt
it

io
n 

lo
ss

es
 

as
 

an
d 

w
he

n 
de

al
t 

w
it

h 
fin

al
ly

 i
n 

a 
pa

rt
ic

ul
ar

 y
ea

r 
ha

s 
lo

st
 i

ts
 u

ti
li

ty
 

be
ca

us
e 

ne
it

he
r 

di
sc

ip
ll.

D
.ar

y 
ac

tio
n 

no
r 

ac
tio

n 
to

 r
ec

ov
er

 s
uc

h 
lo

ss
es

 
is

 p
os

si
bl

e 
du

e 
to

 f
ac

to
rs

 ,
 li

ke
 r

ep
at

ri
at

io
n,

 
re

le
as

e 
of

 c
on

ce
rn

ed
 

pe
rs

on
ne

l, 
ti

m
e 

la
g 

an
d 

w
an

t 
of

 a
ny

 m
at

er
ia

l 
ev

id
en

ce
 o

r 
re

co
rd

s.
 

T
he

 C
om

m
itt

ee
 h

av
e 

al
so

 t
ak

en
 n

ot
e 

of
 t

he
 

M
in

is
tr

y'
s 

pl
ea

 
th

at
 

"t
he

 n
um

be
r 

of
 c

as
es

 a
nd

 a
m

ou
nt

 i
nv

ol
ve

d 
ha

s 
al

so
 d

w
in

dl
ed

 
to

 
su

ch
 a

n 
ex

te
nt

 t
ha

t 
th

e 
w

or
k 

in
vo

lv
ed

 i
n 

th
ei

r 
pr

ep
ar

at
io

n,
 s

cr
u-

ti
ny

 a
nd

 s
ub

m
is

si
on

 t
o 

PA
C

 i
s 

no
t 

co
ns

id
er

ed
 t

o 
be

 c
om

m
en

su
ra

te
 

w
it

h 
an

y 
re

su
lts

 l
ik

el
y 

to
 b

e 
ac

hi
ev

ed
."

 

... .., 



2 
9 

-d
o-

• 

In
 v

ie
w

 o
f 

th
e 

po
si

ti
on

 e
xp

la
in

ed
 b

y 
th

e 
M

in
is

tr
y 

of
 F

in
an

ce
 

(D
ef

en
ce

),
 t

he
 C

om
m

it
te

e 
ag

re
e 

w
it

h 
th

e 
su

gg
es

ti
on

 
fo

r 
di

sc
on

ti
-

nu
an

c&
 o

f 
th

e 
pr

ac
ti

ce
 o

f 
re

po
rt

in
g 

to
 

th
e 

C
om

m
it

te
e 

th
e 

pr
e-

pa
rt

it
io

n 
lo

ss
es

/i
rr

eg
ul

ar
it

ie
s 

et
c.

, 
fi

na
lly

 d
ea

lt
 w

it
h 

du
ri

ng
 a

 y
ea

r.
 

T
he

 a
cc

ou
nt

s 
of

 l
os

se
s 

an
d 

ot
he

r 
ir

re
gu

la
ri

ti
es

 r
el

at
in

g 
to

 t
he

 p
re

-
pa

rt
it

io
n 

pe
ri

od
 s

ho
ul

d"
 

ho
w

ev
er

, 
co

nt
in

ue
 t

o 
be

 r
en

de
re

d 
to

 t
he

 
D

ef
en

ce
 A

ud
it

 a
s 

us
ua

l. 
A

ct
io

n 
w

he
re

ve
r 

ca
ll

ed
 f

or
, 

sh
ou

ld
 

al
so

 
be

 t
ak

en
 t

o 
w

ri
te

 o
ff

 i
rr

ec
ov

er
ab

le
 l

os
se

s 
w

it
h 

th
e 

ap
pr

ov
al

 o
f 

th
e 

co
m

pe
te

nt
 a

ut
ho

ri
ty

. -
-
-
-
-
-
-
-
-
-
-
-
-
-

--
--

--
.-

--
--

-

... ~ 



'"',. 

":. ' 

@.19&1 81" lAkSAMaIta • .., ... 
Publi6hedunder Rule 38Zofthe .Rules of Proeedureaa4 .eoa4ttet '. Business in Lok Sabha (Sixth Edition). ,andPJ.iD.tecl·bytbe . . Spera} Manager, Govermnent. of "lJldiaPr8ll, . :Minto Road.. New Delld-l100ClZ. 


	087
	088
	089
	091
	093
	095
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	111
	112



